I Oral Answers

RAJYA SABHA

Thursday, the 22nd March, 1979/
the 1st Chaitra, 1901 (Saka)

The House met at eleven of the
clock, Mr. Chairman in the Shair.

ORAL; ANSWERS TO QUESTIONS

Loss suffereq by National Industrial
Development Corporation Ltd,

*421. SHRI VISWANATHA ME-
NON: Will the Minister of INDUS-

TRY be pleased to state;

(a) whether Government are aware
that the National Industrial Develop-
ment Corporation Ltd. has suffered a
loss of Rs. 43 lakhs during 1977-78;

(b) if so, what are the reasons there.
for; and

(c) what action Government have
‘taken against the officials responsible
for the loss?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (o) Yes, Sir. The N.ILD.C,
suffered a loss of Rs. 43.54 lakhs
cluring the year 1977-78, The 1loss
was mainly due to the following
1225008 — .

{i) Some of the anticipated as-
signments, work on which was ex-
pected to be commenced during the
year did not mature,

(ii) Certain assignments already
in hand work on which was expect-
ed to be completed during the year
have had to be carried forward
‘consequent to which the earnings
as anticipated from those assign-
ments for the year did not mate-
rialise, .

(iii) Certain prior period adjust-
mentg and provision for bad and
doubtful debts have had tc be
made in the accounts for the year.

The Corporation has been ex-
-periencing some financial difficulties
«an account of outstandings against

[ 22 MAR. 1979 ]

|
|
|

to Questions 2

clients amouting to Rs. 80 lakhs as
on 28.2,1979. The position regarding
the outstandings was considered by
the Board of Directors at its meet-
ings held on 18th December, 1978
and 17th January, 1979 and the Cor-
poration is following up the matter
with, its clientz for the expedi-
tious recovery of the outstanding
dues. It has been decided {o under-
take an independent assessment of
the financial affairg of the Corpora-
tion.

SHRI VISWANATHA MENON:
Sir, before taking up the issue in the
House, I had already written about
this to the hon. Mimster when he
took charge of the Industry Ministry.
I have not received any concrete re-
ply from him. Even now he is very
much evasive. Sir, NIDC’s ig not a
new problem; this problem has exist-
ed for years together. I would say, the
NIDC is spending money, nothing i3
gained, there has been a racket. Sir,
I do not want to use strong words
but the fact remaing that the Com-
mittee on Publici Undertakings in
its 63rq Report have taken up the
issue. They have studied the matter
and have suggested certain things to
be done. My first question to the hon.
Minister is whether any of the recom-
mendations of the 63rd Report of
the Committee on Public Undertak-
ings have been implemented.

SHRI KALYAN ROY: What about
the major recommendations?

SHRI VISWANATHA MENON:
Whether any of the recommendations
have been implemented—that is my
first question.

SHRI KALYAN ROY: What is the
progress of implementation?

SHRI GEORGE FERNANDES: 1
shall need notice about this.

SHRI VISWANATHA MENON:
You are aware of the Report and
the recommendations.

MR. CHAIRMAN: He Was asked
for notice. There ig no other way.
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SHRI VISWANATHA MENON:
Sir, it is really surprising to hear
thig from g Minister like Mr, George
Fernandes for whom I have got some
respect. I thought that he would be
ready with all these things, and 1
have written to him about this parti-
cular Report. Because he was not giv-
ing a proper answer, 1 put the ques-
tion here. And on that also he is
taking this evasive attitude, This is
very bad and I think Mr, Fernandes
will correct it hereafter,

SHRI GEORGE FERNANDES:
Sir, the question is; ‘whether the
Government are aware that the NIDC
has suffered a loss of Rs. 43 lakhs
during 1977-78. I am prepared fo
answer this question. Tf the hon.
Member wants to know about the
implemenitation of the recommenda-
tions of the Public Undertaking Com-
mittee, I shall] need notice because I
am not equipped to answer all as-
pects of the functioning of the NIDC
at the moment. It is most unfair on
the part of the hon. Member top make
the king of insinuation which he is
making,

SHRI VISWANATHA MENON:
Sir, even on the question of loss of
Rs. 43 lakhs, I would say that this
loss has been detected because there
were some recommendationg which
have not been implemented. There-
fore, my feeling is that it comes un-
der this question. The hon. Minister
has taken an attitude that thig does
not come under this question. Accor-
ding to him, this does not come under
this particular question, I leave it to
you. I do not want to go into that.

According to him, the logy is be-
cause of stoppage of outsandings
vgainst the clients. But my feeling is
that it is because of inefficiency.
Actually, the Chairman of the NIDC
goes all over the world, flies all over
the world, spends a lot of money, but
nothing is gained. These various pro-
jects which the NIDC had ohtained,
he could not implement. Thig is my
allegation. I would like to know whe-
ther it is not a fact that the loss re-

[ RAJYA SABHA ]

10 Questions 4

ferred to is out of the income ex-
clusively attained for the year 1977-
78, 1 would also like to know the
amount of losses before this period.
Can you give it , or, do you need
notice for this also?

SHRI VISWANATHA MENON:
Sir, 1 have stateg the reasons for the
losg which the undertaking suffered
in the year 1977-78. 1t is true that
the affairs of the NIDC have not been
up to the mark in terms of its func-

tioning, We have taken measures . . .
SHRI VISWANATHA MENON:.
What measures? .

SHRI GEORGE FERNANDES:...
to see that the NIDC functions proper-
ly. There is just now an independent
assessment being made of the affairs
of the Corporation. We have s&lso-
taken steps to see that the outstand-
ings are recovered. There gre cut-
standing, substantial amountg of
money that are due. We have taken
steps to see that these are recovered.

A point has been made that the
Chairman-cum- Managing Director of
thig Corporation has been flying
around. Well, I admit that the man
has been moving around. But Sir, the
NIDC is a consultancy organisation.
It is engaged in a number of pro-
jects, within the country and with-
out. There are 15 specific projects-
out side the country alued at Rs. 2
crores and 12 lakhs, The monitoring
of these projects, the efficient imple-
mentation of these projects, invari-
ably, would require the Chairman to
make on the spot studies occasionally.
It is also necessary for an organisa-
tion like the NIDC, which is a con-
sultancy organisation, to look out for
jobs abroad. Only recently, Sir, the
NIDC was able to get an order worth
a crore of rupees from Algeria. Now,
in all these matters, it is necessary for
the chief executive to be constantly
on the move and, therefore, to sug-
gest that the losses are due to the
chief executive travelling around is
not correct. There are other reasons.
We are investigating into these rea-
songs.
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SHR] LAKSHMANA  MAHA-
PATRO: Sir, he is fair enough te
admit that there is a loss of Rs. 43
lakhs. But I am concerned aboul
something else. Is it true that the
current liabilities would amount{ to
about Rs. 50 lakhs which include
liabilities like payments o travel
agents, rent for the office buildings,
contribution towardg provident fund,
bayment to the CGHS and remit-
tances of allowances to technical
employees posted abroad in coun-
tries like Libya and so on? This is
again an amount which has to be
paid, which would mean that this
will be more than, the loss will be
more than, what he feels. Is it true
that these are still current liabilities?

SHRI GEORGE FERNANDES: To
the best of my knowledge, there are
no liabilities in so far as this year,
1977-78, is concerned, to which this
question relates. The cash inflow
during that year was Rs. 98.47 “lakhs.
The cash outflow was,; salarieg to
employees, which were paid in full,
Rs. 67.93 lakhs: administrative and
other expenses, Rs. 46.96 lakhs which
include rent also; interest of Rs. one
lakh; capital expenditure ot
Rs. 87,000; Income-tax of Rs. 88,000
and the dividend payment of Rs. 2
lakhs. Rg one crore and 19 lakhs
was the cash outflow resulting in a
deficit of Rs. 21.17 lakhs. There are
no outstandings in fermg of the em-

ployees’ salaries or rent of any
gpremises.
W TRIAR Wgy . awrafg Sy

7g &St get Ay @ § f defeaw
fafezz @g@ 1 FvAer gEfeEad
FaeTiE FT IO FY areataw feafa
F1, 8T F AAHT HT agf &7 ATF
feg fr, A1 &7 Q@ A S AT R | AT
7 8T TaEl Faw uFEE A S
FAT & T FIYOT T FHTT AT E
afea & 77FrT ¥ gg AT AEAT §
M qTHT FT 4 qF w1 A0l fF
FRARIT F G JTET g OHI A
s @ § gk A fomy 7we

[ 22 MAR. 1979]

> 16 Questions 6

TE AR A FTERAT § 9 GATHT
T IFIATES F 1 T LTS 1 FGIET
I AT 1 FEemE WR dAvie §
ST AITE § T TATAET HAH] (HiET
T ¥ feyensw @t A fRE Eo R
FYEIT & &7 a7 SAAT J1ga g 5 ag
e &1 & T A FX T@E forldk A
¥ i e 6 Y Twa ¥ s
7 ST AT § T wewT T ag aam
f fraq fafae gew ooemds WiV
J g & foams a1 wow & drsdz
#Y Afadst 1 FFT A7 gHL FTX AT
Fiax /g

o, Wi wiww ;. awmfa o,
FET % FHANET F TF 39 FTQEAT
¥ AITHT F qreqET FTOATAAT &
ag ey & for Sod w1y favme & 1 owwy
AT Y iR ¥ ywmT 9§ ;T
fsad TFavaTEe, &Y B FREl AST
TSI, T HeAT § o7 gAd wrgAr ¥
¢ % oz fadwew ¥ ¥gi 9 =fus i
Fastee & frod gumea w gwrdr AeE
F2 | frga fafasr qga o9 7 uF
gAY ¥ A fa g, 3w A ¥ A
ST ARl @

o HINE WTE e

i wfsed & f@ars ?

A TR IR T AT a8

SAFT OFGEl B w sm A .

Aifea fae srx a1 & SORFRY & W0

gFe #Re o "o & feafa
oA & ford g &Y TR A AT A8

2 fip S T TR0 o Hlo FT T X
SEHT W FAUF FAET A | FA K
ST ¥ I W F A1ZT F A1 FIH T
T IEF gl § § IR TR I 2

T FIT I |\ a'[gfa‘iﬁﬁ'(ég\— F
frae &, o=y st @ fowwd € 1 kW



7 Oral Answers
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SHRI G+ C. BHATTACHARYA:
"Will the Minister of Industry be
‘pleased to state whether one Mr.
A, V. Lele, elected member of the
Workers’ Management Council, has
written a letter to the hon, Minister
on 7-3-1979 and if so, what are the
contents of the letter? I would also
like to know whether the same letter
.is being examineéd by the Ministry of
Industry or not. .

SHRI GEORGE FERNANDES: I
.bhave received any number of corm-
Jmunications from Mr. Lele, but I
‘won’t be in a position to teil at the
moment what their contents are and
‘what ig being done on them,

SHRI ARVIND GANESH KUL-
KARNI. Sir, it is unbecoming cf
Mr. George to (Interruptions)

Leave aside vague, he is going in
his own way. You must be out-
spoken. The problem is, we are
.asking questions not on your book-
keeping knowledge of the NIDC, we
are asking questions which are r:le-
vant to the performance of the
‘NIDC. Now, Sir, I want to put a
-very specific question tg the Minister
in respect of a project with which
I am also concerned We had handed
-over ohe project to the NIDC for
manufacturing paper out of bagasse
jn the co-operative sector in Maha-
.rashtra, That project ultimately did
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not come up because they did not
have the sufficieny knowledge. We
came to know that they were getting

the FAO report and giving us the
information. Mr. George, I do not
want to bring in a conflict. 1 only
want to inform you.

SHRI PILOO MODY: Stop
apologising.

SHRI ARVIND GANESH KUL-

KARNI: Piloo Modyji Namskar, 1
forgot to say that to you.

MR. CHAIRMAN: Please put your
supplementary.

SHRI ARVIND GANESH KUL-
KARNI: 1 want to know from
George what the NIDC is doing in
research. They may have foreign
projects. I want that the Chairman
ghould go abroad. He can even move
like a satellite sent by the USA or
Russia; I have no objection; it is his
business. But I want to know parti-
cularly if these people have got
fabricating and designing facilities
with them. They are not doing
orginal research and original tech-
nology required for him. That is
my experience from their project re-
port prepared for Maharashtra., I
want to know whether the Hindustan
Paper Corporation, a Government of
India undertaking, has withdrawn its

assignment from NIDC and if so,
apart from giving this information
on book-keeping of the NIDC, 1

would request Mr. George lo go into*
the inner details to see that the
technological facilities are developed.

SHRI GEORGE FER ANDES:
Sir, as I have said, NIDC is a con-
sultancy organisation. It is not con-
cerned with maintaining a workshop
for fabricating and designing.
Invariably a consultancy organisation
relates itself to the various facilities
that are available within a country,
or when it wundertakes a specific
job . . .
SHRI ARVIND GANESH KUL-
KARNI: I am sorry, Mr. George, you
are totally miginformed. 1 know
better than you.



9 Oral Answers

SHR! GEORGE FERNANDES:
If the hon. Member has grea-
ter knowledge about consut-
ancy  organisations and if e
has a specific problem about a sugar

mill which is to produce paper with
bagasse, he should come forward
with his specific problem. NIDC is a
consultancy organisation. A consul-
tancy organisation does not maintain
workshops and research laboratories
of the type visualised by the hon.
Member, It relates its consultancy
capabilities with whatever it needs to
acquirte at a certain pont of time for a
specific project. So, Sir, if there was
any failure on the pomnt of the NIDC
in regard to a specific project, about
which the hon. Member has mention-
ed, I shall certainly enquire into it.

Sir, he also make a point about
Hindustan Paper Corporation having
withdrawn a certain project that was
handeg over to the NIDC. 1 have no
report on that at the moment. I shall
enguire into it.

SHRI KHURSHED ALAM
KHAN: May I know from the hon.
Minister what is the number of
Directors of this Corporation, what
is the actua] number according to
the requirementg that should be
there? Besides, I want to know
who the Chairman of this Corpora-
tion is and whether he was asso-
ciated with this Corporataion before
and in that capacity., What was his
performance then? And what has
been the outstanding amount in res-
pect of the services rendered hy this
Corporataion and who is responsi-
ble for non-recovery of those

amounts?

SHRI GEORGE FERNANDES. Sir,
the Board at the moment consists of
four members-Mr, Kan D. Mariwalla
iy the Chairman and Managing Direc-
tor, and the three Directors are
Mr. Coelhe, Joint Secretary in the
Ministry of Industry, Mr. B. N. Jalan
Economic Adviser in the Ministry of
Industry and Dr. Ram Vepa, Addition-
al Commissioner of Small Scale Indus-
tries. There are vacancies on the
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Boarq which we are contemplating te»
fill at the moment,

Ag I said earlier, there are certaim
outstandings, The outstandings upta.
31st January, 1979 amount to Rs. 83
lakhs. As I said, we have taken steps
to recover these dues. One of the
steps taken is the appointment of an:.
officer who is concerned specially with
identifying the reasons Why these ques.
were not recovered in time and take-
steps to see that these moneys are
recovered.

SHRI KHURSHED ALAM KHAN:
My question wag about the Chairman.

SHRI GEORGE FERNANDES: I
have mentioned that Chairman is
Mr. Kan D. Mariwalla, So far as his
performance in the past ig concerned,.
I would need notice to give any speci-
fic performance of the gentleman.
But before his appointment some time
ago as the Chairman and Managing
Director, his past performance was.
taken into account by the Public-
Enterprises Selection Board.

SHRI G. LAKSHMANAN: Wili the:
Minister be pleased to state whether
it is a fact that the decisions taken in
the Management Council, for which
this Managing Director-cum-Chairmamn:
is also responsible, are consigned tao
the dust-bin by the same Managing
Direjctor-cum-Chairman?

SHRI GEORGE FERNANDES: Sir,
if I get any specific decision that has-
been flouted by the Chairman-cum-
Managing Director I shall look intoit,.

SHRI G. LAKSHMANAN: Al the-
decisions.

SHRI GEORGE FERNANDES: I
shall look into this matter.

SHRI N. P. CHENGALRAYA.
NAIDU: Sir, I have to ask something
about the working of this jnstitutions.
Is it a fact that at the time of the
previous Government many people-
have been appointed in this institution
without having any technical know-
ledge? Now whenever anything is-
referred to them they are not able to-
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cope with the work., Will the Gov-
ernment appoint a Committee to go
into the matters of this institution
.and remove those people who do not
have enough knowledge ang appoint
new people ?

The other thing is that there are
about Rs. 80 lakhs due to the institu-
tion. May I know if they are going
Ao collect penal interest from them?
When the institution takes a loan
.from the bank they have tfo pay inter-
est. Now when there is an outstand-
ing of Rs. 80 lakhs, may I know if
they are going to collect interest from
them or not?

SHRI GEORGE FERNANDES: 1
am not aware of the appointment of
any incompetent people on this body.
No such report hag come to my notice
so far. It ig the first time that a sug-
gestion even to this effect has been
made. I do not feel the need to
appoint any committee to investigate
into the -affairs of this Corporation.

SHRI VISWANATHA MENON:
Please look into it.

SHRI GEORGE FERNANDES: I
1 shall
look into the various pointg that have
emerged in the course of this question,
In so far as collecting penal interest
is concerned, the N.ID.C. is a public
undertaking; it is a Corporation, and
when it enters into businesg deals
there are bound to be certain amounts
of money due. But if they are due
for a period longer than reasonable,
then, Sir, obviously the question of
collection of penal interest would
arise. But I am sure the question
will be decided on a case-to-case
basis.

Research in tﬁe development of bicycle

422, SHRI SHIVA CHANDRA JHA:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether Government have made
any research in the development of a
bicycle which can ply on waters;
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(b) if so, what are the details there-
of; and

(c) if not, what are the reasons
therefor?
THE PRIME MINISTER (SHRI

MORARJI DESAJI): (a) No, sir,
(by Not applicable.

(¢) No research proposal has heen
received in this regard.

i a1 MR T a2 FEwer
AR ... ( )
(Interruptions)

SHRI LAKSHMANA MAHAPAT-
RO; What about cycle in the air?

sfi fa =7 @ gt wge AhF
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wERT, 4% 91 98 @ R wedl s
adl gy wer g afwa § =gan ger wely
Fyfr 7 oo T dofas €
foag Tova § s 3R wifetae
&t 9z Fw frde A
SHRI MORARJI DESAI: In Bihar

anything can happen. I am not aware
of it.

MR. CHAIRMAN: If there is no
more question I will go to the next
question. Now let us go to the next
question.

DR. RAFIQ ZAKARIA: Sir, mine is
the next question. Ag I said three
days ago, this matter...(Interrup-
tions).



